
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 	AT HYDERABAD 

OA 201/94. 	 Dt. of Order:24-3-94. 

Sathiiah 

Applicant 
Vs. 	- 

Union of India, rep. by 
The Secretary, 	 - 
Ministry of Defence, New Delhi-i. 

scientific Adviser to the Ministry 
of Defence, Director Research & General, 
Directorate of Personnel H Block, 
DRO P0 NEW DELNI-flO011. 

The Director, Defence Metallurgical 
Research Laboratory, (DMRL), kcanchanbagh (P0), 
Hyc3erabad-258. 

- .....Pespondents 

Counsel for the Applicant 	: 	Shri K.SudhakaQReddy 

counsel for the Respondents: 	Shri V.Bhimanna, CGSC 

CORAM: 

THE HON'BLE JUSTICE SHRI \1.NEELT½DRI RAO : VICE-CHAI2MAN 

THE HON'BLE SHRI A.B.CORTHI MEMBER (A) 
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0. A. NO 201/94 

JUDGMENT 	 Dt: 24.3.94. 

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN) 

Heard Shrj K. Sudhakar Ready, learned counsel 

for the applicant and Shri..V.Ehimanna, learned standing 

counsel for the respondents. 

2. 	This OA was filed praying for quashing the 

three charge •meSdated 29.4.1977 referred to in 

para 7(a) of the OA and the suspension order dated 

2.8.1976 and for reinstatement of the applicant with 

all consequential benefits and to direct the respon-

dents to pay the full 4rnoiurnents to the applicant from 

2.8.1976 by treating the said period as on duty and 
sj. 

to reckon the said period for c-ent--ng the 2seniority 

and for all other purposes. //it is2'nfortunate case 

where the applicant is under suspension since more 

than 17 years. There was justification for not pro-

ceeding with the inquiry till the Supreme Court decided 

in December iggd in 19 2ijT4SC2S44 (Scientific 

Adviser to the Ministry of Defence Vs S.Daniel). But 

it is not known as to why the inquiry ageinst the 

applicant in regard to the charges referred to could 

not be proceeded with even thereafter. 
II 

3. 	It is now stated that in timilar cases, the 

Division Bench of the HIgh Court dispo5ed of the writ 

appeal No.499/79 and batch by the jucgment dated 22.4.1)980 

by giving a direction to the respondents to complete 

the inquiry within two months from the date of receipt 
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Cepy to:- 

1 	The Secretary, Ministry of Defence, tJnisn of India, 
Now Delhi. 

Scientific hdviser to the Ministry of Defence, Director 
Reeearch & General, Directorate of Personnel U Disc, 
DHQ P0 New Delhi—Oil. 

- The Director, Defence Metallurgical Research Laboratory, 
(DMRL), Kanchanbagh (P), Hyderabad-258. 

4. One copy to Sri. K.Sudhakar Reddy, advocate, CAT, Hydi 

5, One copy to Sri. SI.Shimanna, Addi, CGSC, CAT, Hydg 

One copy to Library, CAT, Nyc!. 	 it 

%1  One spare copy: 	•• 	
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of the copy of the said judgment and if the inquiry is 

"not- com1eted b €hat•timth, the susperthon will stand 
r •'j 	 I. 	•2 	IV 	 it 

revoked on the exptxy.of the said period of two months. 

Therein at was.also observed that if 'the delinci-uent 
F 	 • 	 - 

emp1oyeetherein failk,to cooperate in completing the 
- 	 • i. 	 £ -LL • ..1 

inquiry, the employer was free to proceed with the 
. I' 	 3. 	 I - .i• ••• 	'1 	 ii' 	.. 

inmiiry in accordance with the rules. 

t• 	I 	
C 	•i1.i 	1 	 4. 	. 

4• 	S0, in the ciicurnstances, it is just and 

proper to pass the following order in this OA:- 

The inquiry against the applicant in regard 

to all the three charges referred to inPara 7(a) of 

in this OAhas to be completed by 31.5.1994 failing 

which the suspension order dated 2.8.1976 stands 

revoked on 1.6.1994. If the applicant fails .,to 

cooperate 	in the inquiry, the resoondents are free 

to proceed with the inquiry in accordance with the 

rules. 

5. 	The OA is ordered accordingly at the admission 

stage. No costs. 	 - - 

(V.NEELADRI RAo) 
MEMBER (ADMN.) 	 VICE CHAIRMAN 

DATED: 24th March, 1994. 
Open court dictation. 
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TYPED BY 	 ARED BY 

CHECKED By 	 APPROVED I 

I THE C4TFIAL ADMINIsTpTIvE TRIBUNAL 
F~TERABAD IBENCH 

THE HON'DLE MR.JtJstIcE VONEELADPJ RZAO 
VICE—CHAIRMAN  

AND 

TEE IjOj'J'BLL 1..B.GORT} 	;MEMER(A) 

THE HON' BLE MR.Tt.c3UaNDRAsEyJR REpDT 

I, 	MEMBER(j) 

THE HON'BLE MR.k RANGARAJJN :MEMER(A) 

Daedg 
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Adn4tted and Interim directions 
issaed. 	 - 

Al4wed. 	
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